b)) B. O. H.

Zone snd Other Maritime Zones
Bil, 1876 as passed by Rajya Sabha.

(b) The Contingency Fund of
India (Amendment) Bill, 1976,

(c) The Representation of the
People (Amendment) Bill, 1976,

(d) The Conservation of Foreign
Exchange and Prevention of Smug-
gling Activities (Second Amend.
ment) Bill, 1976,

{e) The Indian Iron and Steel
Company (Acquisition of Shares)
Bill, 1976,

(f) The  President’s
(Amendment) Bill 1976

(g) The Delhi Sales Tax (Amend-
ment and Validation) Bill, 1976.

(h) The Fuctories (Amendmen:)
Bil), 1876, a3 passed by Rajya Sabha.

(i) The Esgential Commodities
(Amendment) Bill, 1976, as passed
by Rajya Sabha.

(8) Discussion and voting of the
Supplementary Demands for Grants
{Generai) for 1376-77.

(4) Consideration of Resolutions
seeking approval to the continuance
of President's Rule in Naga land and
‘Tamil Nadu.

Pension

SHRI DINEN BHATTACHARYYA:
(Serampore):  Yesterday, the Busi-
ness Advisrry Committee met but
some of the items which he has men-
tioned, were not discussed there. For
example, supplementary grants etc.
were not there,

MR. SPEAKER: But the Motion 1s
there. .

SHRI DINEN BHATTACHARYYA:
‘Why wore all these things not brought
before the Committee?

SHRI X. RAGHU RAMAIAH: I
would reguest you to call a meeting

SRAVANA 22, 1898 (SAKA)
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of the Business Advisory Committee
in time s0 that the items which were
not considered in the Committee, can
be placed before it.

BUSINESS ADVISORY COMMITTEE
SixTy-SECoND REPORT

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

“That this House do agree with
the Sixty-sccond Report of the
Business Advisory Committee pre-
sented to the House on the 12th
August 1676

MR SPEAKER: The question is:

“That this House do agree with
the Sixty-second Report of the
Business Advisory Committee pre-
sented to the House on the 12th
August, 19876.”

The motion was adopted.

SUPPLEMENTARY DEMANDS FOR
GRANTS (GENERAL), 1976-77

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): I beg
to present a statement showing Sup-
plementary Demands for Grants in
respect of the Budget (General) for
1976-717.

12.04 hrs.

REPRESENTATION OF THE
PEOPLE (AMENDMENT) BILL®

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (DR. V. A.
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191 MISA Ordinance

SEYID MUHAMMAD): I bég to
move for leave to introduce a Bill
further tv amend the Representation
of tha People Act 1950,

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a BiIl further to amend the
Representution of the People Act,
1950.”

The motion wds adopted,

DR. V. A. SEYID MUHAMMAD:
Bir, 1 introduce the Bill.

CONTINGENCY FUND OF INDIA
(AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI-
MATI SUSHILA ROHATGI): 1 beg
to move for leave to introduce a Bill
further to amend the Contingency
Fung of India Act, 1950,

MR. SPEAKER. The question is:

“That leave be granted to intro-
duce a Bil} further to amend the
Contingency Fund of India Act,
1950.”

The motion was adopted

SHRIMAT] SUSHILA ROHATGI.
Sir, I introduce} the Bill

12.05 hrs,

STATUTOPY RESOLUTION RE.
DISAPPROVAL OF MAINTENANCE
OF INTERNAL SECURITY (AMEND-
MENT) ORDINANCE, 1976 AND
MAINTENANCE OF INTERNAL
SECURITY (SECOND AMEND-
MENT) BILL—contd

MR SPEAKER. Now, further dis-
cussion on the Resolulion moveq by
Shri Somnath Chatterjee on the 12th
August, 1976 Time allotted 4 hours,
time taxen 1 hcur and 20 minutes,
balance 2 hours and 40 minutes. At
what time the Mmister will speak?

AUGUST 13, 1978
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THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY
AFFAIRE (SHR! K. RAGHU-
RAMAIAH): The Minister may be
called at 8 o’clock.

MR. SPEAKER: Shri Hari Singh
to continue his speech.
st w0t frg, (@) o g,
a9 o fow qrawi @ Sy ot @
fadre a & 30 wwansll 3 vy e ey
¥ grq amfer wan,  sofeem
oy e tw o sromdy B o ik
& 1 o dpr s arafor wxdwar W
sfemy ooy &7 At Y R,
@iz g el e
wfRfim o wowaagn & @w
W O arew aafes &, B e A
IR a1 SRET §, A1 fwAard &
arg ¥m e Ay & fgg & s w<
T 94T, TF7 B 87 J{rord §, Ay
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w7 av faandi §, ot s o6 qv ST
X FT A 9T @ AT AT AT IR-HE &
w X A8 am 91, foas ey *
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THET Aard qg g i @ ovr owd
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73 §, 9T AT FOET I AW 7 AT
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